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PREFACE

Section 12 (h) of the Protection of Human Rights Act, 1993 gives
mandate to the National Human Rights Commission (NHRC) to “spread
human rights literacy among various sections of society and promote
awareness of the safeguards available for the protection of these rights
"through publications, the media, seminars and other available means”.

In pursuance of this statutory responsibility the Commission has been
undertaking activities like training programmes, seminars, workshops,
. newsletter, printing of literarure. The Commission is conscious to interact
with all the sections so as to make them aware of the issues relating to
human rights. The publication of a journal on human rights is one such
endeavour. The current issue of journal for 2005 is focused on the issue
of human rights education. We have got articles from eminent persons
spreading from experts drawn from Judiciary, Armed forces, Academicians
and Field practitioners. We have covered a wide canvas of themes such as:

o Lawyers as a catalyst for Human Rights Awareness;
e Role of Human Rights Education for Empowerment of Women;

o From Legal Education to Justice Education: Globalization,
Human Rights and Access to Justice;

e Human Rights in the Armed Forces;

»



¢ Role of National Human Rights Institutions-Indian Experience;

o Making Human Rights Education inclusive the Indian
Experience;’

¢ Human Rights Education in India: Concepts & Concerns.

We have also included various recommendations, statements and
interventions brought out by the Commission especially of persons
with mental illness facing trial and protection of rights of the victims
of electrocution. These are targeted especially to sensitize the States of
these victims. :

1 sincerely hope that the Journal will spread awareness about the
Human Rights issues and generate action in the key areas of relevance.

- November 23, 2005 = Z” &

(AS Anand)




Lawyers as a Catalyst
For Human Rights Awareness
P.P.Rao

awareness of human rights, it is necessary to have an idea of human

rights as well as the nature of the legal profession dnd its obligations.
There is no single comprehensive or exhaustive code of human rights
as such. Human rights have more than one source. Section 2 (d) of
the Protection of Human Rights Act, 1993 defines “human rights” as
the rights relating to life, liberty, equality and dignity of the individual
guaranteed by the Constitution or embodied in the International
Covenants and enforceable by courts in India. Human rights are not
static. New rights are recognized and enforced from time to time.
Only persons fully conversant with the Jatest developments about
the expanding horizons of Human Rights can promote their awareness
better than others. They are none other than members of the.legal
fraternity which includes judges, lawyers, law teachers- and even law
students. '

In order to appreciate the role and potential of lawyers in promoting

L. Sources of Human Rights

(a) Universal Declaration of Human Rights, 1948
India is committed to the Universal Declaration and maost of the
International Covenants dealing with human rights. The preamble of

* the Universal Declaration notes that Member States have pledged

themselves to achieve in co-operation with the United Nations the
promotion of universal respect for, and observance of, human rights and
fundamental freedoms and adds that a common understanding of these

9
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rights and freedoms is of the greatest importance for the full realization
of this pledge.

(b) Rights in Parts Il & 1V of the Constitution

The Framers of the Constitution of India incorporated in Part 11
some of the basic rights set out in the Universal Declaration which are
enforceable by the Supreme Court and the High Courts and relegated
other basic rights like, right to. education, employment, health, public
assistance etc. to Part IV of the Constitution keeping in view the
‘economic capacity of the State, as they required building up of
infrastructure involving good deal of planning and massive investment.
Article 37 says: “the provisions contained in this Part (Part IV) shall
not be enforceable by any court, but the principles therein laid down
are nevertheless fundamental in the governarice of the country and it
shall be the duty of the State to apply these principles in making laws.”
Even though initially the Supreme Court had treated ‘the Directive
Principles of State Policy” in Part IV as subservient to ‘the Fundamental
Rights’ in Parr III' but subsequently a largér Bench of the Supreme
Court® appreciated the dynamic character of the Directive Principles
in fulfilling the needs and aspirations of the people and struck a proper
balance between Parts III and IV. This has paved the way for judicial
activism and the expansion of the basic human rights while interpreting
the relevant provisions of Parts III and IV absorbing to an extent,
some of the Directive Principles into Fundamental Rights. For instance,
the Directive Principle in Article 39A to provide free legal aid has
been read into Article 21, i.e. the fundamental right to life and liberty”.
The Directive Principle to protect and improve the environment in
Article 48-A has also been read into Art.21%. Again, the right of every
child to free education until he completes the age of 14 years
contemplated by Article 45 was also read into Article 21 in /.2 Unikrishnan
v. State of AP’ In U.P State Electricity Board v. Hari Shanker

! State of Madras . Smt Champékam Dorairajan, (1951) SCR 525 = AIR 1951 $C 226 and
In Re: The Kerala Education Bill, (1959) SCR 595 = AIR 1958 SC 956
? Kesavananda Bbavati v. State of Kerala (1973) 4 SCC 225 =AIR 1973 SC 1461 = 1973 Supp.SCR 1
3 MH. Hoskot v State of Mabarashtra (1978) 3 SCC 544 = (1979) I SCR 192 = AIR 1978 SC 1548
1 M.C. Mebta &6 Any. v.. UOI (1987) 1 SCC 395 = 1987 1 SCR 819 =AIR 1987 SC 1086 and *
Subbash Kumar . Saee of Bibar (1991) 1 SCC 598 '
5 (1993) 1 SCC 645 = (1993} 1 SCR 594 = AIR 1993 SC 2178

10
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Jain® referring to Article 37, the Court held: “Addressed to Courts, what
the injunction means is that while Courts are not free to direct the making
of legislation, Courts are bound to evolve, affirm and adopt principles of
interpretation which will further and not hinder the goals set out in the
Directive Principles of State Policy. This command of the Constitution must
be ever present in the minds of judges when interpreting statutes which
concern themselves directly or indirectly with matters, set out in the Directive
Principles of State Policy.”. Dealing with the concept of ‘reasonableness’
undetlying the rights conferred by Articles 14, 19 and 21 the Supreme
Court observed in Kasturi Lalv. State of J&K that the Directive Principles
concretize and give shape to the concept of reasonableness envisaged in
these and other Articles enumerating the fundamental rights. Any action
taken by the Government with a view to giving effect to any of the
Pirective Principles would, ordinarily, qualify for being regarded as
reasonable, while an action which is inconsistent with or runs counter to
a Directive Principle would, prima facie, incur the reproach of
being unreasonable. This interpretation has helped to secure enforcement
of some of the Directive Principles by reading them into fundamental
rights, having regard to the economic capacity of the Srarte.

(c) Enlargement of Fundamental Rights

Another development which needs to be noted is the enlargement of
the ‘Fundamental Rights in Part [11 through liberal interpretation of the
provisions thereof. Article 21 has been interpreted to include a variety of
rights: right to go abroad®, right to privacy®, right against solitary
confinement'?, right against bar fetters'?, right to legal aid", right to
speedy trial®, right against handcuffing!, right against delayed execution

¥ (1978) £ SCC 16 = (1979} 1 SCR 355 = AIR 1979 SC 65.
7 (1980) 4 SCC 1 = AIR 1980 SC 1932 = (1980) 3 SCR 1338.
¥ Satwant Singh Sawhney u D. Ramarathmam A.PO., New Delhi (1967) 3 SCR 525 = AIR 1967 SC 1836
? Gobind v. State of M.P {1975) 2 SCC 148 = (1975) SCC (Cri) 468 = (1975) 3 SCR 94'6 and
R Rajagspal v. State of TN. {1994) 6 §CC 632
e .S'tmtl Batra v. Delhi Administration (1978) 4 SCC 494 = (1979) 1 SCR 392 = AIR 1978 5C 1 675
- do - This aspecr was dealt with in the same decision in the case of Charles Sobraj n Supds. Central Jail
2 See foor note 3.
# Hussainara Khatoon v. Home Secretry, State of Bibar (1980) 15CC 81 =
(1979) 3 SCR 169 = AIR 1979 5C 1360
¥ Premn Shankar Shukla v Delhi Administration (1980) 3 SCC 526 = 4
(1986) 3 SCR 855 = AIR 1980 5C 1535

11
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of death sentence®, right against'custodial viclence', right against public
hanging??, right to medical assistance'®, right to shelter?, right to heaith®,

right to free education until a child completes the age of 14 years™, right to
fresh water and air® etc. Similarly, the Supreme Court has spelt out the
right to freedom of the press from Article 19(1) (a) which speaks of the
citizens' “right to freedom of speech and expression™. More recendly, the
Supreme Court has read into Article 19(1) (a) voters’ right to know the
antecedents of the candidates contesting at an election, their assets and
liabilities and their educational qualifications®. The National Commission
to Review the Working of the Constitution, in its Report submitted in
March, 2002, has recommended amenciing Articles 19, 21 etc. by way of
codification of some of the basic human rights recognized by the Supreme
Courtin its decisions. It has also recommended inclusion of new provisions
in: Parts IIT and IV of the Constitution? in addition to the existing rights.

15 TV Vathicesswaran v State of TN, (1983} 2 SCC 68 = (1983) 2 SCR 348 = AIR 1983 SC 361

‘6 Sheeln Barse v. State of Mabarashiva (1983) 2 SCC 96 = (19583} 2 SCR 337 = AIR 1983 5C 387

" Antorney-Genera! v. Lachmi Devi (1989) Supp. 1 SCC 264 = AIR 1986 SC 467

8 Pt Parmanand Katara v. UOI (1989) 4 5CC 286 = (1989) 3 SCR 997 = AIR 1989 SC 2039

¥ Shantistar Buitders o NK. Totarne (1990) 3 5CC 520.= (19907 1 SCR 60 = AIR 1990 5C 616

2 Consumer Education & Research Centre Vs, UOI (1995) 3 SCC 42 = AIR 1995 5C 922

! See foor nate No. 5.

2 MC Mehta v, UOF AIR 1988 SC 1037 = (1988) 1 SCR 279 = (1988) 4 SCC 463; M.C. Mebta v.
UOI (1999 6 SCC 9 AR Pollution Control Board o Prof M.V, Nayudu (1999) 2 SCC 718 = AIR
1999 5C 812

# Brij Bhushan v. UOL AIR 1950 SC 129 = (1950) SCR 605; Fxpress Newspaper (P) Lid v UOL AIR

1958 5C 578 = (1959) SCR 12; Sakal Papers (P) Ltd. ». UOI, AIR 1962 §C 305 = (1962} 3 SCR 842.

DO Vi, Asseciation Jor Democratic Reforsms (2002) 5 SCC 294 ; Peoples Union for Civil Liberties V5,

L1 (2003) 4 SCC 399

By way of codification af rights alrmd)t recopnized by the Judiciary, the Commission suggested mcfmxorz af

the following:

(i) Freedom of the press and other media, freedom to hold apmmm and to seek, receive and impart
informarion and ideas.
(i) Right not to be subjected to torsure ov to cruel, inhuman or degrading treatment or punishment.
(ii)  Right so compensation in cases of illegal deprivation of right to life and [iberty,
{tv)  Right to leave the tervitory of India and to return to India,
(v)  Right to respect for ones private and family life, his home and his carre:pandeme
(vi)  Right to access to courts and tribunals and speedy justice.
-(vii) Right tv equal justice and free legal aid,
(viii) Right of children ta free education wntil they complete the age gf 14 years.
(i) In the case of girls and childven of members of Scheduled Castes and Scheduled Tribes, right vo
Jree education until they complete the age of 18 years.
(x)  Right of every child to care and assistance in basic needs and protection from any kind ar form of «
neglect and exploitation,
(xi)  Right vo safé Hrinking water, prevention of pollution, conservation of ecology and sustainable
development.

&
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(d) Interim Legislation

There is yet another strategy adopted by the Supreme Court to secure
enjoyment of human rights by vulnerable sections of society, and that is
to resort to interim legislation in areas not covered by any Act of
Parliament or of a State legislature or a set of executive instructions so
that inaction on the part of the legislature or the Executive does not
hinder the operation of human rights. For instance, in Viszkba v. State of
Rajasthan®, a case of sexual harassment at the work place, the Court

found it necessary to lay down a set of binding guidelines and norms,
consistent with the basic human rights incorporated in the Constitution

and the provisions of the Convention on the Elimination of all forms of
Discrimination against Women (CEDAW) which was fatified by India.

The Court directed that these be followed by all concerned in all work
places for the preservation and enforcement of right to gender equality of
working women. The Court dlarified: “These directions would be binding

and enforceable in law until suitable legisladon is enacted to occupy the

field”. In another case?” the Court laid down a set of procedural safeguards

to be foliowed in cases of adoption of abandoned children by foreign or
Indian parents. Likewise, in D. K. Basu’s v. State of West Bengal®® the Coust
gave elaborate directions to be complied with by the police in all cases of
arrest and detention till legal provisions are made in that behalf. The

Court made it ¢lear that failure to comply with the requirements shall

apart from rendering the official concerned liable to disciplinary action,

also render him liable to be punished for contempt of court.

(¢) Follow up Legislation

There are several Acts made by Parliament which give effect to the

human rights set out in Parts-III and IV of the Constitution. For instance,
Article 17 abolishes untouchability and provides that the enforcement of
any disability arising out of ‘untouchability’ shall be an offence punishable
in accordance with law. Parliament has enacted the Procection of Civil
Rights Act, 1955 by way of follow up legislation. Abolition of
untouchabiliry is a facet of equality. To secure enforcement of the right

%6 (1997) 6 SCC 241 = AIR 1997 8C 30171
# Laxmikant Pandey v. UOI (1987)1 SCR 387 = (1987} 1 SCC 66 = AIR 1987 SC 232
2 (1997) 1 SCC 416 = AIR 1997 5C 610

13
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conferred by Article 17, it is necessary to invoke the provisions of the
1955 Act wherever necessary. Section 8 of the Representation of the
Peoples Act, 1951 provides for disqualification of a person for being
chosen as and for being a member of either House of Patliament or
of the Legislative Assembly or Legislative Council of a State on
conviction for the offence punishable under the Protection of Civil
Rights Act, 1955. The Equal Remuneration Act, 1976 gives effect to
Article 39 of the Constitution which requires the State to direct its
policy towards securing that there is equal pay for equal work for.
both men and women. The provisions of the Act are enforceable in a”
court of law. Article 19 of the Constitution which guarantees the
right to freedom of speech etc. to all citizens makes the righes subject
to the power of the State to make laws imposing reasonable restrictions
on certain grounds stated in clauses (2) to (6). To know the ambit of
each freedom, one has to be conversant not only with the laws made
by Union Parliament and the Legislature of the State concerned

~ imposing restrictions, but also with judicial decisions upholding or
striking down the restrictions imposed.

(f) Public Interest Litigation
To make human rights meaningful to millions of poor, illiterate and
unorganized sections of people the Judiciary has opened its doors to
Public Interest Litigation. PIL is being increasingly invoked not only
- on behalf of indigent citizens who cannot by themselves move a court
of law for the redressal of their grievances, but also for other purposes.
The volume of public interest litigation has regrettably assumed undue
.proportions. In several decisions the Supreme Court was constrained
to point out how PIL is being misused on a large scale by converting it
into “private interest litigation”, “publicity interest litigation”, “political
interest litigation” or “paise income litigation™®. Notwithstanding its
misuse by unscrupulous persons, public interest litigation has brought
relief to many a common man at the instance of public-spirited lawyers,
non-governmental organizations and social activists. Asiad workers, slum
dwellers, pavement dwellers, under-trial prisoners, victims of police

2 D BSingh v. UG (2004) 3 SCC 363 = AIR 2004 5C 1923

14
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excesses, project displaced persons, child labour, destitute women and
- sufferers of environmental pollution are among the numerous
beneficiaries of PIL.

II. Promotion of Awareness

(a) Role of the Media, NGOs and Social Activists

The media, both print and electronic, have been spreading awareness
of human rights, competing with one another, not only by publishing/
telecasting news and views about the decisions of courts enforcing
human rights, but also by reporting independently violations of human
rights. Investigative journalism has helped the cause of human rights.
In several cases, on the basis of press reports about violations of human
rights, public interest litigation has been initiared. There are occasions
when courts have taken suo motu notice of violation of human righs
as reported in the media and called upon the concerned authorities to
do the needful. The only difficulty with the news reporters is that quite
afew of them tend to sensationalise news and often indulge in trial by
the media, wittingly or unwittingly. This is not permissible. Despite
these shortcomings, the role of the media in promoting human rights
is commendable. Similarly, several non-governmental organizations such
as Common Cause, Centre for Public Interest Litigation, Citizens fot
Demaocracy, People’s Union for Civil Liberties, People’s Union for
Democratic Rights, Association for Democratic Reforms, Lok Satta,
etc. have been taking up issues of public interest in the High Courts
and in the Supreme Court and contributing to the spread of knowledge
of human rights. Social activists too have helped growth of awareness
of human rights through public interest litigation. However, the
contribution made by the lawyers as a single class remains ontstanding
and unmatched because of their special knowledge, equipment, ability
and experience in this area.

(6) Role of Lawyers
Members of the legal profession have a deeper understanding of not
~only the human rights enumerated in the Constitution but also the
relevant laws and International Covenants and ‘Conventions. They are

-
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aware of the ever-expanding f{rontiers of human rights and their
interpretation by courts. They have access to the codified, uncodified :
and emerging human rights. They have the added advantage of being
fully conversant with court procedures, practices and precedents which
enables them to secure relief to the litigant public better than others.
There are many lawyers with a deep commitment to human rights who
take up public interest litigation in a missionary spirit without any
expectation of remuneration or reward for their services. This aparr,
whenever a court requests a lawyer to assist in a case as an amicus curaie,
the lawyer invariably rises to the occasion without the slightest hesitation
and renders full assistance to the court giving the case priority over all
other work of his. This has been the unbroken tradition of the Bar. The
pre-eminent position enjoyed by the Indian Judiciary in the area of
enforcement of human rights which is recognized and appreciated all
over the world, is at least partly due to the assistance given by the lawyers.
The rule of law cannot be sustained without the help of lawyers. The
legal profession, by its very nature, permits larger freedom to its membets
to take up .issues of public interest while judicial discipline imposes
constraints on judges. The lawyers have a significant role and responsibility
in spreading awareness and reaching the benefits of human rights to the
have-nots in particular.

(¢) Professional Obligations of the Bar and Expectations

At the inaugural session of the Supreme Court, Chief Justice Hari
Lal J. Kania, observed: “When India and the world are passing through
the transitional stage and travelling along somewhat uncertain paths
of peace, the profession of law is very important in the structure of
the society. The lawyers equipped with knowledge of law are expected
to fight for the freedom of the citizen and also the maintenance of law
and order. While in the pame of Independence confusion or disorder
in society cannot be permitted, the lawyers’ profession will naturally
resist encroachments attempted in the name of law and order on the
liberty of the subject and on fundamental human rights. The profession
of law, with the inauguration of the Republic of India, has thusalso to
discharge a more onerous obligation, which we are quite sure it is
capable of and will be willing, to do”.

16
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The Law Commission of India with M.C. Setalvad as Chairman in
its 14™ Report on Reform of Judicial Administration touched upon
the lawyer’s role in modern India. The Commission observed: “The
unified Bar of India can be a powerful influence for welding the country
together and for combating al} sectional, regional and communal trends.
It can largely mould public opinion in matters relating to law, legislation
and the administration of justice. The impact of the lawyer on public
affairs is waning. An all India Bar, organized and striving after true
ideals, could restore, and even add to, the influence that lawyers used
to excrcise in public affairs. These tasks can, however, be achieved
only if the lawyer lives up to the grear ideal of his profession, and
maintains proper professional standards not only of efficiency but of
integrity...... Some of our eminent lawyers have helped to frame our
great Constitution. It will be for the unified Bar of India to help achieve
the lofty ideals embodied in its noble Preamble. The lawyer of the
future will have to think less of advancing himself and his profession
and more of service to the common man and his motherland......”.
Emphasizing the need for legal aid which is an obligation flowing from
Article 14 of the Constitution which provides that the State shall not
deny to any person equality before the law or the equal protection of
the faws, the Law Commission observed: “The training and equipment -
of the lawyer, his close association with the machinery for
administration of justice and his knowledge of its procedures tend 1o
make him the fittest instrument for administering a scheme of legal
aid. Therefore though the State may provide funds for the purpose,
the day—to-day administration of the scheme will have to be looked
after by bodies which wholly or preponderat.ingly composed of
lawyers...... ”. Adverting to the duty of lawyers the Commission said:
“Lawyers in India would not be worthy of the great traditions of the
profession if they failed to render this social service which can be so
usefully and appropriately rendered by them. A true welfare State can
function only if every citizen fenders some service as a sacrifice and
the lawyer working in his professional capacity is not an exception.”

Rule 46 of the Rules of Conduct for Advocates framed by the Bar
Council of India reads: “Every Advocare shall in the practice of the

17
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profession of law bear in mind that any one genuinely in need of a lawyer
is entitled to legal asgistance even though he cannot pay for it fully or
adequately and that within the limits of an Advocare’s economic condition,
free legal assistance to the indigent and oppressed is one of the highest
obligations an advocate owes to society.” The Law Day Charter which is
read out every year on November 26 at the Law Day function, inter alia,
says: “We acknowledge the social responsibilities and the professional
obligations of Law in public interest and public service. We emphasize,
in particular, the need to ensure equal and universal access of the people
to the system of justice, especially to the poor, the weak, the deprived
and the down-trodden, the need for legal literacy and legal aid, and the
need for social audit and evaluation of laws and for scientific, rational
and pragmatic law reform.” Rendeting free legal assistance to the needy
citizens who cannot afford to pay for legal services is 2 paramount
professional obligation which every lawyer is required to discharge. Article
39-A of the Constitution directs the State, inter alia, to provide free legal
aid to ensure that opportunities for securing justice are not denied-to any
citizen by reason of econontic or other disabilities. The Legal Services
Authorities Act, 1987 provides for the establishment of legal aid fund at
the National, State and District level and makes provision for affording

“legal services. The Legal Services Authorities at the Districe level, the
High Court level and the Supreme Court level utilize the services of a
large body of lawyers to secure enforcement of the rights of weaker sections
at State expense.

Having regard to the diverse sources and ever increasing dimensions
of human rights, the members of the legal profession more than any
other section of society have the ability, equipment and the potential
to spread awareness of human rights and the means of securing their
enforcement. They would be the best caralysts for human rights
awareness, particularly lziwyers with a passionate comipitment to the
human rights. There is nced to motivate more and more members of
the Bar to work for the human rights movement and for this purpose
the National Human Rights Commission may organize workshops,
seminars and conferences, as one of the functions of the Commission
mentioned in Section 12(h) of the Protection of Human Rights Act,

) 18
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1993 is to spread human rights literacy among various sections of society
and promote awareness of the safeguards available for che protection of
these rights through publications, media, seminars and other available
means. The functions of the State Bar Councils and the Bar Council of
India set out in Sections 6 and 7 of the Advocates Act, 1961 also include
conducting seminars and organizing talks on legal topics by eminent jurists
and publishing journals and papers of legal interest and organizing legal
aid to the poor. The functions of the Central Legal Services Authority
constituted under the 1987 Acr include organizing legal aid camps,
especially in rural areas and raking appropriate measures for spreading
legal literacy and legal awareness amongst the people and in particular to
educate weaker sections of the society about their rights, benefits and
privileges.

Some of the functions of these three statutory authorities, namely,
the National Human Rights Commission, the Bar Councils and the
Legal Services Authorities, are overlapping. All of them have a common
commitment to safeguard and secure the enforcement of human rights.
Awareness of human rights needs to be spread in all parts of the country
including remote and inaccessible areas, By coordinating their efforts,.
they can accomplish the task better with the help of public-spirited
members of the Bar practising in differenc Courts and Tribunals all
over the country, retired judges, law teachers and students.

19



Human Rights Education
for Empowerment of Women

-Sujata Manohar

he Beijing Platform of Action 1995, devoted a special section
| on “Education and Training” as a critical area of concern for
women’s empowerment. It said, “Educacion is a human right
and an essential tool for achieving equality, development and peace.
Though overall progress has been achieved in girls’ enrolment in primary
and secondary school levels, girls in many countries still face discrimination
due to customary attitudes, early marriages and pregnancies, lack of accessible
schools and inadequate and gender biased teaching or educational material.
- Girls continue 1o be denied quality education especially at higher level and
in science and technology”. Ten years later, the position unfortunately, is
not very different. The governments then had committed themselves 1o
universal access to basic education by the year 2000 and completion of
primary education by at leasc 80% of primary school-aged children by that
year. The target has not been achieved. All governments including the
Indian government also then agreed to close gender gap in primary and
secondary school education by the year 2000 and to achieve universal
education before the year 2015. However, in the first-ever gender gap
study covering fifty-eight nations, the World Economic Forum (WEF)
has in May this year, ranked India at a lowly 53“ position. One of the
yardsticks for measuring the global gender gap was women'’s access to
education. As the report says, “The ranking reflects large disparities in
women and men in all criteria of index”.

More recently, in April 2000 the World Education Forum held in
Dakar, Senegal adopted six major educational goals (two of which became

20
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the millennium development goals). The goals include achieving universal
primary education, gender equality, improving literacy rate and educational
quality by the year 2015. The nations participating also agteed to realize
a more immediare and urgent goal; gender parity in the enrolment of
girls and boys ac primary and secondary levels by 2005 and full equality
at all levels of education by 2015. However, in India in 2001, the female
literacy percentage was 54.16% as compared to 78.85% for males. The
dropout rate for girls in classes 1 to V 42.28% as against 38.67% for
boys. The rate increased at higher levels of education. It is cherefore not
surprising that women in India hold only 20% of professional positions.
It is being increasingly realized that lack of education and training dre
vital shortcomings which block women's progress towards empowerment
and enjoyment of human rights. The Constitution now guarantees free
and compulsory education for all childrer within the ages 6 to 14 as a
fundamental right. Yec the policies necessary to realize the conscitutional
mandate are either not in place or are inadequate,-although it is becoming
clear that investing in formal and non-formal education and training for
girls and women is one of the best means of achieving sustainable
development and economic growth.

There are several elements that affect girl children receiving school
education. The main hurdle is the mind-set which, in rural areas, is a
major stumbling block to women’s empowerment. Social values
generate womens vulnerability in our society. Rural societies discount
«education for girls considering it as irrelevant. The girls are expected
to work in the home, look after their siblings and help their mother.
Child marriages or early marriages and setting up a family are considered
the only major goals which women should aspire for. It results in a
major denial of choices for women. It affects their ability 1o contribure
to socio-economic well being, affects their right to information and
education, their right to health and 1o reproductive choices and makes
them dependent and ignorant human beings. It is in this context that
education and human rights education become important; not just
for the girl child but for the entire community; if it hopes to develop,
become economically prosperous, socially egalitarian and respectful of
human nights.

. 21






